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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 95 of 2025 

IN THE MATTER OF 

DEEPAK PANDEY                 ….. APPLICANT 

VERSUS 

STATE OF UTTARAKHAND and ORS.         …..RESPONDENTS 

COMPLIANCE REPORT DATED 03.11.2025 ON BEHALF OF 
RESPONDENT NO.6 AS PER DIRECTIONS GIVEN IN ORDER 
DATED 21.07.2025 PASSED BY HON’BLE NATIONAL GREEN 

TRIBUNAL. 

MOST RESPECTFULLY SHOWETH: 

1. That the Respondent No. 6, namely M/S Modern Grit 

Industries, LLP, Kashipur, Udham Singh Nagar, Uttarakhand 

is duly registered and incorporated since 2020. It is also duly 

registered under the Uttar Pradesh Shops and Commercial 

Establishment Act, 1962 for carrying out the business of 

marble and stone crushing. 

2. That on the complaint made by the applicant with the subject 

“Complaint: Operation of stone crushers without ground water 

extraction permission for many years” vide order dated 

27.03.2025, the Respondent No. 6 was made a party in the 

present Original Application No. 95 of 2025 case title 
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“DEEPAK PANDEY V/S STATE OF UTTARAKHAND & ORS” 

pending before Principal Bench of National Green Tribunal at 

New Delhi with the notices being issued to them. It is further 

stated that in the same order dated 27.03.2025, the Hon’ble 

National Green Tribunal directed the Uttarakhand Pollution 

Control Board (UKPCB) to form a Joint Committee and 

furnish a report within a period of 1 month to suggest actual 

factual position and also to suggest appropriate remedial 

actions. 

3. That in compliance of the above-stated order, the UKPCB filed 

a report from the Joint Committee dated 15.05.2025 which 

was found to be vague by this Hon’ble Court vide order dated 

21.07.2025. The UKPCB was again directed to file an 

additional report within 1 month containing the status of 

compliance of all guidelines set by both the centre and state 

pollution control board. 

4. That in the said report dated 15.05.2025 it was noted by this 

Hon’ble Tribunal that the Respondent No. 6 was in non-

compliance. Thus, through this order dated 21.07.2025 while 

exercising the precautionary principle embodied in Section 

20 of the National Green Tribunal Act, 2010 respondent No. 

2193



6 was restrained from operating the stone-crusher till further 

orders. 

5. That vide order dated 21.07.2025 Hon’ble National Green 

Tribunal directed Respondent No.6 to file a compliance report 

with all the GPS marked photographs, for better adjudication 

of the matter, and fixed the next date of hearing on 

01.09.2025. 

6. That on 01.09.2025 the counsel appearing for Respondent 

No.6 prayed for further time to file the compliance report and 

also stated that due to heavy rainfall it was not possible to 

approach the site of stone crusher. The Hon’ble court after 

considering the request was pleased to give further time of 2 

months for filing the compliance report. 

7. That in compliance of the order dated 21.07.2025 the current 

status of the compliances are as follows: - 

Sr. 

No. 

PROVISIONS AS 

PRESCRIBED UNDER 

THE ENVIRONMENT 

(PROTECTION ) RULE 

1986 

COMPLIANCE STATUS ANNEXURE 
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1. Dust containment cum 

suppression system of 

the equipment. 

A. Crushing/Screening 

Plant equipment was 

covered. 

B. Conveyor Belts were 

covered. 

C. Water Sprinklers were 

found installed at 

crushing equipment & 

Conveyor belts. 

ANNEXURE

A 

2. Construction of Wind 

breaking Walls 

Wind Breaking Wall is 

established all sides of the 

Unit. 

ANNEXURE

B 

3. Construction of the 

metalled roads within 

the premises 

RCC Road was found within 

the premises. 

ANNEXURE

C 

4. Regular cleaning and 

wetting of the ground 

within the premises. 

A. Provided though non-

operational due to the 

orders by this court. 

B. Settling tank to collect 

water was found. 

C. Water recycling system 

was found. 

ANNEXURE

D 
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5. Growing of a green belt 

along the periphery. 

Provided ANNEXURE

E 

6. Licensing, Consents and 

record-keeping 

A. License to operate 

found dated 29 

September 2021. 

B. License under Uttar 

Pradesh Shops and 

Commercial 

Establishment Act, 

1962 with registration 

number 

UPSA22714937 for 

carrying out the 

business of marble and 

stone crushing dated 

16.02.2025 found. 

C. Exemption Certificate 

for Ground Water 

Abstraction was found 

valid from dated 

16.01.2025 bearing 

letter no. 

ANNEXURE

F 
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EXM/IND/UK/2025/1

047/N 

D. Consolidated Consent 

to operate and 

authorization under 

Water (Prevention & 

Control of Pollution) 

Act,1974, Air 

(Prevention & Control 

of Pollution),1981 and 

authorization under 

Ruke-6 of the 

“Hazardous and other 

waste ( Management, 

Handling and Trans 

boundary Movement) 

Rules,2016 found 

dated 03.01.2023 

E. Record of Water 

Consumption from the 

period of 06 May 2025- 

31 May 2025 
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https://uplabouracts.in/report/CertificateLicense/SA_CertificateNew.aspx?Param2=UPSA22714937&AppKey=3777663&MemKey=3654264&ActK… 1/1 

24/02/2025, 17:10 uplabouracts.in/report/CertificateLicense/SA_CertificateNew.aspx?Param2=UPSA22714937&AppKey=3777663&MemKey=3… 

Form M 
[See Rule 2-A(3)/Section 4-B(3)] 

(Uttar Pradesh Shops and Commercial Establishment Act, 1962) 

Labour Department, Uttar Pradesh 
Registration Certificate of Shop or Commercial Establishment 

1. Name of the Shop or Commercial Establishment. : MODERN GRIT INDUSTRIES LLP 

2. Full Postal Address And Location. : Baraj Bojh Jahanabad Pilibhit,PILIBHIT,262001 Pilibhit 
3. Name of the Owner. : . 

4. Owner Father/Husband Name. : . 
5. Shop Category : Shop 
6. Nature of Business. : MARBLE & STONE CRUSHER 
7. Number of Employees. : 5 
8. Registration Number. : UPSA22714937 

Partner/Director's Details 

Sr. 
No 

Name Father Name Address Mobile Number 

1 Aman Yadav Mukesh Singh Yadav Mainpuri Uttar Predesh 8433295501 

2 Anurag Yadav Mukesh Singh Yadav Mainpuri Uttar Predesh 843329550 

It is hereby certified that the shop/commercial establishment,the particulars of which have been given above,has been registered under the 
U.P. Dookan Aur Vanijya Adhishthan Adhiniyam,1962 on this day 16/02/2025. 

Date Of Commencement : 01/02/2025 

Issued on the behalf of the Additional/Deputy Labour Commissioner 
Bareilly 

The certificate is valid for the Lifetime or till the date the shop/ commercial establishment exists. No renewal is required further. 

* This is a computer generated copy hence no signature required.. 

Disclaimer : 

1 . This certificate may be verified from the website of the Labour Department, Govt. of UP -  www.uplabour.gov.in 
2. This certificate is issued solely on the basis of the information submitted by the applicant. The Labour Department does not 
undertake responsibility for the correctness of the information contained herein. 
3. This registration certificate is valid only for regulating service conditions of workers working therein. 
4. It shall be mandatory for the establishment to follow the rules & regulations of other departments of state & central 
governments, as the case may be. 
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DATE OPENING READING CLOSING READING PER HRS RBM CRUSHED QTL (AVG)
06-May 1590.6 1595.2 4.6 14700 4000 LTR
07-May 1595.2 1600.2 5 13300 4200 LTR
08-May 1600.2 1605.5 5.3 21350 4500 LTR
10-May 1605.5 1607.4 1.9 4550 1600 LTR
22-May 1607.4 1615.2 7.8 22050 6500 LTR
23-May 1615.2 1622.5 7.3 25550 6000 LTR
24-May 1622.5 1626 3.5 11200 3000 LTR
25-May 1626 1628.9 2.9 10500 2500 LTR
26-May 1628.9 1633.2 4.3 11550 3500 LTR
27-May 1633.2 1640.8 7.6 28000 6500 LTR
28-May 1640.8 1644.6 3.8 12250 3000 LTR
30-May 1644.6 1646.3 1.7 3850 1500 LTR
31-May 1646.3 1648.7 2.4 5950 2000 LTR

TOTAL 58.1 184800 48800 LTR

WATER 
CONSUPTION 

PLANT READING & MATERIAL CRUSHED (AVG)
CRUSHER WATER CONSUPTION 
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BEFORE THE NATIONAL GREEN_ TRIBUNA~, PRINCIPAL BENCH, 

NEW DELHI 

ORIGINAL APPLICATION NO. 95 of 2024 

IN THE MATTER OF 

DEEPAK PANDEY 
..... APPLICANT 

VERSUS 

STATE OF UTTARAKHAND and ORS ..... RESPONDENTS 

AFFIDAVIT 

I, Aman Yadav, aged about 25 . years S/O Mukesh Singh Yadav 

Aadhar Card No. 6099 1013 9427, Partner, MIS Modem Grit Industries, LLP, 

residing at Nagla Raja; Talibpur Karhal, Mainpuri, Uttar Pradesh-205261, 

presently at New Delhi do hereby state on oath and declare as under: 

1. That I am a partner in MIS Modem Grit Industries, LLP, (impleaded as 

Respondent No.6) and have been authorized to give this affidavit. I am 

well conversant with the facts of the case hence competent to swear this 

affidavit. 

2. That I have read and understood 'the accompanying Compliance Report 

paragraph 1 TO along with Annexures and Photographs which has 

been prepared by the lawyer upon my instructions. I say that whatever is 

stated therein are true and correct on the basis of documents available on 

record and to the best of my knowledge and belief. 

3. That the Annexures are True Copies of their original. 

31
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• 

VERIFICATION: 

I, above named deponent do here?y verify that the contents of the above 

affidavit are true and correct to my knowledge and belief. Nothing 

material has been concealed therefrom. 

Verified at New Delhi on~~ay of w r}..~ 

/ 

. . . T 
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r IN THE COURT OF HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL 
BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 95 of 2025 

IN THE MATTER OF: 
DEEP AK PANDEY 

AND 

STATE OF UTTARAKHAND and ORS 

VAKALATNAMA 

... APPLICANT 

.. . RESPONDENTS 

Know all to whom these presents shall come that I/We A MA-N '{ P,:v f\\J C { o 
\'v\\)'(,,ESld ~ct:--\.CS\H \t &:UM %lo t>\Pi\'\r"L\\: S<,p..3,p., I~ui\t>uR MA1NPuRt. , ) J > 

\) :r:rP..R '<Rp.j)ESJ::\ ?AR:JN ER - M®E~N • (S)R,r 1.Nuu4::r~, c;,s • , 
/ 1}- A.: 

abovenamed do hereby appoint Mr.~~\)~~~- ~~e.K.\1..10~ .. IQ~>:u .. \..c...\!P.t~\.~~ocfile 

hereinafter called to be our Advocates in the above noted case and authorise them. To act, 

appear and plead in _the above noted case in this Court or in any other Court in which the 

same be tried or heard and also in the appellate Courts. 

To sign, file verify and present pleadings, replications, appeals, cross-objections, or petitions 

for executions, review, revision, restoration, withdrawal, compromise or other documents as 

may be deemed necessary or proper for the prosecution of the said case in all its stages. 

Revisor restoraries. 

To file and take back documents. To take out execution proceedings, to deposit, draw and 

receive money, cheques and grant receipts thereof or and to do all other acts and things 

which may be necessary to be done for the progress and in the course of prosecution of the 

said case. To appoint, instruct any other Legal practitioner authorising him to exercise the 

power and authorities hereby conferred upon the Advocates whenever he or they may think 

fit to do so and sign, the power of ~ttorney on my/our behalf. 

IN WITNESS WHEREOF, We do hereunto set our hand to these present the contents of which 
+f-

have been understood by us this 1 L-f day of E-;: • 2025. 
Oc.-bObCJ{" 

Accepted: Advocate Client 

~~-· Modetn G
r\t \ndust-r\es LLP 

\. ~~\jN ~\.. ~~R.e ~,\) 

\) ~ \ \'"1--j '2.D\ \ 

tartner 

C\ ~\ C\O~L\b~G 
p ¾ ~ G.~ E. Q...?.. f-\ 

1/ 

"-' ~tH~u \..) "\. ~'h:{\) E. RN G . 

S ~C..TO ~ :ri/ "1-C I\) f\-
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